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VIII. PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER:

a) All the shareholders (registered or unregistered) of Equity Shares whether holding Equity Shares in dematerialised form or physical form, (except 

parties to the Share Purchase Agreement) are eligible to participate in the Offer any time before closure of the Tendering Period.

b) There shall be no discrimination in the acceptance of locked-in and non-locked-in shares in the Offer. The residual lock-in period shall continue in the 

hands of the Acquirer. The shares to be acquired under the Offer must be free from all liens, charges and encumbrances and will be acquired together 

with the rights attached thereto.

c) Persons who have acquired the Equity Shares of the Target Company but whose names do not appear in the register of members of the Target 

Company on the Identified Date or unregistered owners or those who have acquired the Equity Shares of the Target Company after the Identified 

Date or those who have not received the Letter of Offer, may also participate in this Offer.

d) The Open Offer will be implemented by the Acquirer through the Stock Exchange Mechanism made available by the BSE in the form of a separate 

window (“Acquisition Window”) as provided under the SEBI (SAST) Regulations and the SEBI Master Circular SEBI/HO/CFD/PoD-

1/P/CIR/2023/31 dated February 16, 2023, as issued by the SEBI.

e) BSE shall be the Designated Stock Exchange for the purpose of tendering shares in the Open Offer.

f) The Acquirer has appointed Nikunj Stock Brokers Limited as the Buying Broker for the Open Offer through whom the purchases and settlement of the 

Offer Shares tendered under the Open Offer shall be made. The contact details of the Buying Broker are as mentioned below:

Name: Nikunj Stock Brokers Limited

Address:  A-92, Ground Floor, Left Portion, Kamla Nagar, New Delhi-110007

SEBI Registration No.: INZ000169335

Tel. No.: 011-47030017-18/ 9811322534

Email-Id: ig.nikunj@nikunjonline.com

Website: www.nikunjonline.com

Contact Person: Mr. Pramod Kumar Sultania

g) As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations and SEBI’s press release dated December 03, 2018 bearing reference 

number PR 49/ 2018, requests for transfer of securities shall not be processed unless the securities in dematerialised form with a depository w.e.f. 

April 01, 2019. However, in accordance with the SEBI circular bearing reference number SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated July 31, 2020, 

shareholders holding securities in physical form are allowed to tender shares in an Open Offer. Such tendering shall be as per the provisions of the 

SEBI (SAST) Regulations. Accordingly, Public Shareholders holding Equity Shares in physical form as well are eligible to tender their Equity Shares 

in this Offer as per the provisions of the SEBI (SAST) Regulations.

h) All the shareholders who desire to tender their Equity Shares under the Open Offer will have to intimate their respective stock brokers (“Selling 

Brokers”) within the normal trading hours of the Secondary Market, during the Tendering Period.
i) A separate Acquisition Window will be provided by BSE to facilitate placing of sell orders. The Selling Broker can enter orders for dematerialized as 

well as physical Equity Shares.

j) The Letter of Offer and the Tender Form will be sent to the Eligible Shareholders through Speed Post / Registered Post. Further, the eligible 

shareholders whose email- ids are registered with the Registrar and Share Transfer Agent, the Letter of Offer and the Tender Form shall be sent 

through electronic means. In case of non-receipt of Letter of Offer, eligible shareholders can access the Letter of Offer on the websites of the SEBI, 

Registrar to the Offer, Stock Exchanges and Manager to the Offer at www.sebi.gov.in, www.in.mpms.mufg.com, www.bseindia.com

www.cse-india.com and www.vccorporate.com respectively. Further an eligible shareholder who wishes to obtain a copy of the Letter of Offer may 

send a request to the Registrar to the Offer at their email id mentioned herein in this DPS stating the name, address, no. of Equity Shares, client ID 

no., DP name / DP ID, beneficiary account no. folio no. and upon receipt of such request, a copy of the Letter of Offer will be provided to such eligible 

shareholder. The Letter of Offer alongwith a form of acceptance cum acknowledgement would also be available at the websites of the SEBI, BSE, 

CSE, Registrar to the Offer and the Manager to the Offer and shareholders can also apply by downloading such forms from the said website.

k) No indemnity is needed from the unregistered shareholders.

l) It must be noted that the detailed procedure for tendering the Equity Shares in the Offer will be available in the Letter of Offer (“LOF”). Kindly read it 

carefully before tendering Equity Shares in the Offer. Equity Shares once tendered in the Offer cannot be withdrawn by the equity shareholders.

IX. DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OPEN OFFER WILL BE AVAILABLE IN THE LETTER OF OFFER.

X. OTHER INFORMATION:

a) The Acquirer, Sellers and the Target Company (including their Directors) have not been prohibited by the SEBI from dealing in the securities under 

directions issued pursuant to Section 11B of the SEBI Act, 1992 or under any other regulations made under the SEBI Act.
b) The Acquirer accepts full responsibility for the information contained in the PA and DPS and also for the obligations of the Acquirer laid down in the 

SEBI (SAST) Regulations.

c) The Acquirer has appointed MUFG Intime India Private Limited, having its registered office at C – 101, 1st Floor, 247 Park, L.B.S Marg, Vikhroli 

(West), Mumbai- 400083,Phone:(033) 6906 6200 / +91 7439921774, E-mailId:investor.helpdesk@in.mpms.mufg.com, Website: 

www.in.mpms.mufg.com as the Registrar to the Offer. The Contact Person is Mr. Amit Kumar Banerjee.

d) The Acquirer has appointed VC Corporate Advisors Private Limited having its registered office at 31, Ganesh Chandra Avenue, 2nd Floor, Suite no. 

2C, Kolkata- 700013, Tel. No.: (033) 2225 3940, E-mail-Id: mail@vccorporate.com, Website: www.vccorporate.com as the Manager to the Offer 

pursuant to Regulation 12 of the SEBI (SAST) Regulations. The Contact Persons are Ms. Urvi Belani/ Mr. Premjeet Singh.

e) This Detailed Public Statement will also be available on website of the SEBI at www.sebi.gov.in, website of BSE at www.bseindia.com and CSE at 

www.cse-india.com.

Issued by Manager to the Offer:

,

MUFG Intime India Private Limited
CIN: U67190MH1999PTC118368
SEBI REGN. No.: INR000004058
Validity of Registration: Permanent
(Contact Person: Mr. Amit Kumar Banerjee)
C–101,  1st Floor, 247 Park, L.B.S Marg, Vikhroli (West), 
Mumbai- 400083
Phone No.: (033) 6906 6200/ +91 7439921774
Email: investor.helpdesk@in.mpms.mufg.com
Website: www.in.mpms.mufg.com

VC Corporate Advisors Private Limited
CIN: U67120WB2005PTC106051
SEBI REGN. No.: INM000011096
Validity of Registration: Permanent
(Contact Person: Ms. Urvi Belani /Mr. Premjeet Singh)
31, Ganesh Chandra Avenue, 2nd Floor, 
Suite No.– 2C, Kolkata-700 013
Phone No.: (033) 2225-3940 
Email: mail@vccorporate.com
Website: www.vccorporate.com

On behalf of the Acquirer:
Sd/-
Ashish Begwani
Acquirer

Date: 14.07.2026
Place: Kolkata

*Identified Date is only for the purpose of determining the names of the public shareholders as on such date to whom the Letter of Offer would be 
sent. All owners (registered or unregistered) of Equity Shares of the Target Company (except the parties to the Share Purchase Agreement) are 
eligible to participate in the Offer any time before the Closure of the Tendering Period.

The above timelines are indicative (prepared based on timelines provided under the SEBI (SAST) Regulations and are subject to receipt of 
statutory/regulatory approvals and may have to be revised accordingly. To clarify, the actions set out above may be completed prior to their 
corresponding dates subject to compliance with the SEBI (SAST) Regulations.
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Sl. No. Particulars Price (In Rs.)

Activities Date Day

1. Highest negotiated price per share for acquisition under the agreement attracting the obligation to make a  
$announcement for the Offer  Equity Share

2. The Volume-Weighted Average Price paid or payable for acquisitions by the Acquirer during 52 weeks immediately Not Applicable
  preceding the date of PA

3. Highest price paid or payable for acquisitions by the Acquirer during 26 weeks immediately preceding the date of Not Applicable
 PA

4. The Volume-Weighted Average Market Price of shares for a period of sixty trading days immediately preceding the Not Applicable
date of the PA as traded on the Stock Exchanges where the maximum volume of trading in the shares of the Target 
Company are recorded during such period

5. Where the Equity Shares are not frequently traded, the price determined by an independent registered valuer taking Rs. 12.71per
into account valuation parameters per share including book value, comparable trading multiples and such other  Equity Share*
parameters as are customary for valuation of shares

6. The per share value computed under Regulation 8(5), if applicable Not Applicable

$Share Purchase Agreement dated July 07, 2026.
*Mr. Hitesh Lilha, Registered Valuer, IBBI Regn.: IBBI/RV/06/2021/13767, having office at Ganapati Apartment, 21, Kshetra Mitra Lane, Block-C, 5th 
Floor, Flat 5A, Salkia, Howrah- 711106, Mobile No. 9830646553, Email Id: cahitesh87@gmail.com, vide certificate dated July 07, 2026 through his 
Valuation Report bearing UDIN26069536OPIHYE3437, has certified that the fair value of equity shares of the Target Company is  Rs. 12.71 per 
Equity Share.

In view of the parameters considered and presented in the table above, in the opinion of the Acquirer and the Manager to the Offer, the Offer 
Price of Rs. 28/-  (Rupees Twenty-Eight Only) per Equity Share is justified in terms of Regulation 8(2) of the SEBI (SAST) Regulations.

e) During the last three years preceding the date of PA, the Target Company has not undertaken any Buyback of Equity Shares. Further, there has been 
no corporate action in the Company in the last one year from the date of PA under Regulation 8(9) of the SEBI (SAST) Regulations. The Offer Price 
will be adjusted in the event of any corporate actions like bonus issue, rights issue, stock split, consideration, etc., where the record date effecting 
such corporate actions falls between the date of this Detailed Public Statement upto 3 (Three) working days prior to the commencement of the 
Tendering Period and the same would be notified to the shareholders also.

f) As on the date, there is no revision in Open Offer price or Open Offer size. In case of any revision in the Open Offer price or Open Offer size, the 
Acquirer will comply with Regulation 18 of the SEBI (SAST) Regulations and all other applicable provisions of the SEBI (SAST) Regulations.

g) If there is any revision in the Offer Price on account of future purchases/ competing offers, it will be done at any time prior to commencement of the last 
1 (One) working day before the date of commencement of the Tendering Period of this Offer in accordance with Regulation 18(4) of the SEBI (SAST) 
Regulations and would be notified to the shareholders.

h) If the Acquirer acquires Equity Shares of the Target Company during the period of 26 (Twenty-Six) weeks after the Tendering Period at a price higher 
than the Open Offer Price, then the Acquirer will pay the difference between the highest acquisition price and the Offer Price, to all the equity 
shareholders whose Equity Shares have been accepted in the Offer within sixty days from the date of such acquisition. However, no such difference 
shall be paid in the event that such acquisition is made under an Open Offer under the SEBI (SAST) Regulations or pursuant to Securities and 
Exchange Board of India (Delisting of Equity Shares), Regulations, 2021 or open market purchases made in the ordinary course on the stock 
exchange, not being negotiated acquisition of shares of the Target Company in any form. 

V. FINANCIAL ARRANGEMENTS:

a. The Acquirer has adequate financial resources and has made firm financial arrangements for the implementation of the Offer in full out of his own 
sources/ net worth and no borrowings from any Bank and or Financial Institutions are envisaged. CA Sourabh Kumar Banal (Membership No.: 
556673), Partner of S K S B & Associates, Chartered Accountants (FRN No: 036145N), having their Office at E-478, Greater Kailash, Part-II, New 
Delhi- 110048, Tel. No.: 9079256160, 8285408388, Email: associatessksb@gmail.com,vide their certificate dated July 07, 2026 bearing 
UDIN26556673MLYQNF6639 have certified that sufficient resources are available with the Acquirer for fulfilling the obligations under this Offer  in 
full.

b. The maximum consideration payable by the Acquirer assuming full acceptance of the Offer would be Rs. 4,02,47,760/- (Rupees Four Crores Two 
Lakhs Forty-Seven Thousand Seven Hundred and Sixty Only). In accordance with Regulation 17 of the SEBI (SAST) Regulations, the Acquirer has 
opened an Escrow Account, namely “ASHISH BEGWANI KPL OPEN OFFER ESCROW ACCOUNT” (Account No.: 000405166836) and a Special 
Escrow Account, namely “ASHISH BEGWANI KPL OPEN OFFER SPECIAL ESCROW ACCOUNT” (Account No.:000405166837) and has 
deposited Rs. 1,01,00,000/- (Rupees One Crore and One Lakh Only) in the escrow account, being more than 25.00% of the amount required for the 
Open Offer in the Escrow Account opened with ICICI Bank Limited (“Escrow Banker”).

c. The Manager to the Offer is authorized to operate the above-mentioned Escrow Account to the exclusion of all others and has been duly empowered 
to realize the value of the Escrow Account in terms of the SEBI (SAST) Regulations.

d. Based on the aforesaid financial arrangements and the confirmations received from the Escrow Banker and the Chartered Accountant, the Manager 
to the Offer is satisfied about the ability of the Acquirer to implement the Offer in accordance with the SEBI (SAST) Regulations. The Manager to the 
Offer confirms that the firm arrangement for the funds and money for payment through verifiable means are in place to fulfil the Offer obligations.

e. In case of upward revision of the Offer Price and/or Offer Size, the Acquirer would deposit additional amount into the Escrow Account to ensure 
compliance with Regulation 18(5) of the SEBI (SAST) Regulations, prior to effecting such revision.

VI. STATUTORY AND OTHER APPROVALS:

a. As on the date of this DPS, there are no statutory or other approvals required to implement the Offer. If any statutory approval are required or become 
applicable prior to the completion of the Offer, the Offer would be subject to the receipt of such statutory approvals.

b. The Acquirer, in terms of Regulation 23 of the SEBI (SAST) Regulations, will have a right not to proceed with the Offer in the event the statutory 
approvals being required are refused. In the event of withdrawal, a PA will be made within 2 (Two) working days of such withdrawal, in the same 
newspapers in which this DPS has appeared.

c. In case of delay in receipt of the statutory approval of SEBI or any other statutory approval that becomes applicable prior to the completion of the 
Offer, SEBI may, if satisfied that delayed receipt of the requisite approvals was not due to any wilful default or neglect of the Acquirer or failure of the 
Acquirer to diligently pursue the application for the approval, grant extension of time for the purpose, subject to the Acquirer agreeing to pay interest 
at the rate of ten percent per annum (10% P.A.) in terms of Regulations 18 (11) and (11A) of SEBI (SAST) Regulations. Further, if delay occurs on 
account of wilful default by the Acquirer in obtaining the requisite approvals, Regulation 17(9) of the SEBI (SAST) Regulations will also become 
applicable and the amount lying in the Escrow Account shall become liable to forfeiture.

d. No approval is required from any bank or financial institutions for this Offer. 

VII. TENTATIVE SCHEDULE OF ACTIVITY:

Date of the PA July 07, 2026 Tuesday

Publication of Detailed Public Statement in newspapers July 14, 2026 Tuesday

Last date of Filing of the Draft Letter of Offer with the SEBI July 21, 2026 Tuesday

Last date of a Competing Offer August 04, 2026 Tuesday

Identified Date* August 13, 2026 Thursday

Date by which the Letter of Offer will be dispatched to the shareholders August 20, 2026 Thursday

Last date by which Board of the Target Company shall give its recommendation August 24, 2026 Monday

Last date for upward revision of Offer Price and/ or Offer Size August 25, 2026 Tuesday

Advertisement of Schedule of Activities for Open Offer, status of statutory and other approvals in newspapers August 27, 2026 Thursday
and sending the same to the SEBI, Stock Exchanges and Target Company

Date of commencement of Tendering Period August 28, 2026 Friday

Date of closing of Tendering Period September 10, 2026 Thursday

Date by which communicating rejection/ acceptance and payment of consideration for applications accepted September 25, 2026 Friday

public Rs. 28/- per

मुंबई, दि. १३ 
(प्रतिनिधी) : एसबीआय 
फंड्स मॅनेजमेंटच्या बहुप्रतीक्षित 
प्रारंभिक जाहीर भागविक्रीला 
(आयपीओ) मंगळवार (दि. 
१४) पासून सुरुवात होणार 
आहे. कंपनीने प्रति इक्विटी 
समभागाचा किंमतपट्टा ₹५४५ ते 
₹५७४ निश्चित केला असून, 
गुंतवणूकदारांना १६ जुलैपर्यंत 
या भागविक्रीत सहभागी होता 
येणार आहे. देशातील 
आघाडीच्या मालमत्ता 
व्यवस्थापन कंपन्यांपैकी एक 
असलेल्या एसबीआय फंड्स 
मॅनेजमेंटच्या भांडवली 
बाजारातील या प्रवेशाकडे 
गुंतवणूकदारांचे विशेष लक्ष 
लागले आहे.

कंपनीच्या माहितीनुसार, 
प्रत्येकी ₹१ दर्शनी मूल्य 
असलेल्या इक्विटी समभागांसाठी 
हा आयपीओ १४ जुलै रोजी 
वर्गणीसाठी खुला होईल आणि 
१६ जुलै रोजी बंद होईल. 
गुंतवणूकदारांना किमान २६ 
समभागांसाठी अर्ज 
करता येणार असून, 
त्यानंतर २६ 
समभागांच्या पटीत 
बोली लावण्याची 
सुविधा उपलब्ध 
असेल. किरकोळ, 
संस्थात्मक तसेच 
इतर पात्र 
गुं त व णू क दा  र ां न ा 
नियमानुसार या 
भागविक्रीत सहभागी 
होता येणार आहे.

भा  र त ी य 
भांडवली बाजारात 
अलीकडील काळात 
मोठ्या वित्तीय 
सं स ् थां च ् या 

आयपीओंना गुंतवणूकदारांकडून 
चांगला प्रतिसाद मिळत आहे. 
त्या पार्श्वभूमीवर एसबीआय 
फंड्स मॅनेजमेंटच्या 
आयपीओकडेही बाजाराचे 
विशेष लक्ष आहे. कंपनीचा 
मजबूत ब्रँड, म्युच्युअल फंड 
व्यवसायातील दीर्घ अनुभव 
आणि व्यवस्थापनाखालील 
मोठी मालमत्ता यामुळे या 
भागविक्रीबाबत सकारात्मक 
वातावरण असल्याचे बाजार 
विश्लेषकांचे मत आहे. मात्र, 
कोणताही गुंतवणुकीचा 
निर्णय घेण्यापूर्वी कंपनीची 
आर्थिक स्थिती, मूल्यांकन, 
जोखीम घटक आणि ऑफर 
दस्तऐवजाचा सविस्तर 
अभ्यास करण्याचा सल्ला 
तज्ज्ञांकडून दिला जात आहे.

द र म ् या न , 
आयपीओसाठी निश्चित 
करण्यात आलेला ₹५४५ ते 
₹५७४ हा किंमतपट्टा आणि 
१४ ते १६ जुलै हा वर्गणीचा 
कालावधी लक्षात घेता 

पुढील काही दिवस या 
भागविक्रीकडे भांडवली 
बाजारातील गुंतवणूकदारांचे 
लक्ष केंद्रित राहण्याची शक्यता 
आहे. वर्गणीचा प्रतिसाद, 
गुंतवणूकदारांचा सहभाग आणि 
सूचीबद्धतेपूर्वीची बाजारातील 
घडामोडी यावर या 
आयपीओच्या यशाचे चित्र स्पष्ट 
होणार आहे.

एसबीआय फंड्स मॅनेजमेंटचा आयपीओ उद्यापासून; 
किंमतपट्टा ₹५४५ ते ₹५७४ निश्चित
१४ ते १६ जुलैदरम्यान खुली राहणार भागविक्री; किमान २६ समभागांसाठी अर्ज करण्याची संधी

फॉर्म जी
अर््मया ३पीएल सर्व््मसेस प्ाय्व्ेट रलररटेडसाठी 

स्ारसय पत्ासाठी आरंत्ण
पू्वी थड्ड-पाटवी लॉरजरसटकस से्ा प्दान करणयाचया ्वय्सायात काय्मरत

पत्ा: अर््मया एफटीडब्लयूझेड, सीओ, स्व्हे क्र. १७८/३ आरण १७८/४, रु. पो. - साई र्व्लेज, साई, रायगड, 
पन्ेल, र्ाराष्ट्र, भारत, ४१०२२१.

(भारतीय नादारी आरण रद्ाळखोरी रंडळ (कॉपपोरेट ्वयकतींसाठी नादारी रनराकरण प्रक्रया) र्रनयर, २०१६ 
चया र्रनयर ३६अ (१) अंतग्मत)

अ.क्र. संबंरित तप्ील
१. कॉर्पोरेट कर्जदाराचे नाव तसेच र्ॅन आणि सीआयएन/

एलएलर्ी क्र.
अण््जया ३र्ीएल सर्व््जसेस प्ाय्व्ेट णलणिटेड
र्ॅन:
सीआयएन : U74999MH2018PTC313041

२. नोंदिीकृत काया्जलयाचा र्त्ा अण््जया एफटीडब्लययूझेड, सीओ-१, स्व्हे क्र. १७८/३ 
आणि १७८/४, िु. र्ो. - साई र्व्लेर , साई, रायगड, 
र्नवेल, ि्ाराष्ट्र, भारत, ४१०२२१

३. वेबसाइटची युआरएल http://www.arshiyalimited.com/
४. ब्ुतां् र्थिर िालित्ा जया णिकािी आ्ेत तया 

णिकािाचा तर््ील
लागयू ना्ी

५. िुखय उतर्ादनांची/सेवांची ्थिाणर्त क्षिता लागयू ना्ी
६. िागील आणथि्जक वरा्जत णवक्लया गेले्लया िुखय उतर्ादनांचे/

सेवांचे प्िाि आणि ियू्लय
लागयू ना्ी

७. कि्जचारी/कािगारांची संखया २
८. दोन वराांची अंणति उर्लब्ध आणथि्जक णववरिर्त्े 

(वेळार्त्कांस्) आणि ्धनकोंची यादी यास् अण्धक 
तर््ील खालील युआरएल वर उर्लब्ध आ्ेत:

तर््ील ईिेलद्ारे येथिे िागवावेत:
cirp.arshiya3pl@gmail.com

९. संण्तेचया कलि २५(२)(्) अंतग्जत णनराकरि 
अर्जदारांसािीची र्ात्ता खालील युआरएल वर उर्लब्ध आ्े:

तर््ील ईिेलद्ारे येथिे िागवावेत: 
cirp.arshiya3pl@gmail.com

१०. ्वार्य र्त् प्ापत ्ोणयाची अंणति तारीख २९/०७/२०२६
११. संभा्वय णनराकरि अर्जदारांची तातर्ुरती यादी रारी 

करणयाची तारीख
०८/०८/२०२६

१२. तातर्ुरतया यादीवरील आक्षेर् सादर करणयाची अंणति तारीख १३/०८/२०२६
१३. र्ीआरए ची अंणति यादी रारी करणयाची तारीख २३/०८/२०२६
१४. र्ीआरएला  आयएि, ईएि आणि आरएफआरर्ीरारी 

करणयाची तारीख
२८/०८/२०२६

१५. णनराकरि योरना सादर करणयाची अंणति तारीख २७/०९/२०२६
१६. ईओआय सादर करणयासािी प्णक्रया ईिेल आयडी cirp.arshiya3pl@gmail.com
१७. एिएसएिई म्ियून कॉर्पोरेट कर्जदाराचया (सीडी) नोंदिी 

र्थितीचा तर््ील
्ोय 
उद्यि-एिएच-१९-००८७३७३

स्ी/-  
श्ी. िनीर लालरी दावडा  

अण््जया ३र्ीएल सर्व््जसेस प्ाय्व्ेट णलणिटेडचे ररझो्लययू्न प्ोफे्नल  
नोंदिी क्र.: आयबीबीआय/आयर्ीए-००१/आयर्ी-र्ी०२५०६/२०२१-२०२२/१३७९७
एएफए क्र.: एए१/१३७९७/०२/३००६२७/१०९४०६6 (वै्धता ३०/०६/२०२७ र्यांत)  

आयबीबीआय कडील नोंदिीकृत ईिेल आयडी: ip.dawdamanish@gmail.com
र्त््वयव्ारासािी प्क्लर्-णवण्ष्ट ईिेल आयडी: cirp.arshiya3pl@gmail.com  

णिकाि: िुंबई 
णदनांक: १४/०७/२०२६

बजाज हाऊसिंग फायनानि सिसिटेड
कॉर्पोरेट कायायािय: सेरेब्रम आयटी पार्क, बी२ इमारत, ५ वा मजला, रलयाणी नगर, पुणे, महाराष्ट्र - ४११०१४

शाखा कायायािय: ७ वा मजला, सुमेर पलाझा, युननट क्र. ७०२, मरोळ मरोशी रोड, संरष्ट पाडा वेल्फेअर सोसायटी, मरोळ, अंधेरी पूव्व, मुंबई, महाराष्ट्र - ४०००५९
अनधरृत अनधराऱयाचा तपशील: नाव: नीरज शमा्व  ईमेल आयडी: neeraj.sharma1@bajajhousing.co.in मोबाईल क्र.: ९८१९१४१२०२ आनण ९७६८५२८२२६

र्ररसशषट ४-अ [सनयि ८(६)] स्ावर िािित्ेचया सवक्रीिाठरी सवक्रीचरी िूचना
‘नसकयुररटायझेशन अँड रररन्स्ट्रकशन ऑ् ्ायनानन्शयल ॲसेट्स अँड एन्ोस्वमेंट ऑ् नसकयुररटी इंटरेस्ट ॲकट, २००२’ आनण तयासोबत ‘नसकयुररटी इंटरेस्ट (एन्ोस्वमेंट) 
रूलस, २००२’ चया ननयम ८(६) मधील परंतुर) अन्वये स््ावर मालमत्ेचया नवक्रीसाठी ई-नललाव नवक्री सूचना.
सव्वसामान्य जनता आनण नवशेषतः रज्वदार व जामीनदार यांना याद्ारे सूनचत ररणयात येते री, खाली वण्वन रफेलेली आनण ‘सुरनषित धनरो’ यांचयारडे गहाण ठेवलेली/भाररत 
रफेलेली स््ावर मालमत्ा जयाचा प्रतयषि ताबा ‘बजाज हाउनसंग ्ायनान्स नलनमटेड’ सुरनषित धनरोचया प्रानधरृत अनधराऱयाने घेतला आहे. ती मालमत्ा खाली तपशीलवार नमूद 
रफेलयाप्रमाणे ‘बजाज हाउनसंग ्ायनान्स नलनमटेड’ला देय असलेली रजा्वची ्रबारी, लागू वयाज, शुलर आनण खच्व इतयादींचया वसुलीसाठी “जशी आहे तशी”, “जशी आहे तया 
नस््तीत”, “जे राही आहे तसे” आनण “रोणतयाही दावयानशवाय/परतावयाचया अनधरारानशवाय” या ततवांवर नवरली जाईल.

िावयाजसनक सििावाचया अटरी व शर्ती खािरीिप्रिाणे आहेर्:  तारण असलेली मालमत्ा ‘राखीव नरंमती’पेषिा रमी नरमतीला नवरली जाणार नाही.  नललाव प्रनक्रया 
‘ई-नललाव पोट्टल’द्ारे ऑनलाइन पद्धतीने पार पडेल.  ई-नललाव https://bankauctions.in या पोट्टलवर ३०/०७/२०२६ रोजी सराळी ११:०० ते दुपारी १२:०० या वेळेत 
होईल; यामधये प्रतयेर वेळी ५ नमननटांची ‘अमया्वनदत ऑटो-एकसटेंशन’ सुनवधा असेल.  तपशीलवार अटी व शततींसाठी रृपया रंपनीचया https://www.
bajajhousingfinance.in/auction-notices या संरफेतस््ळाला भेट द्ा नरंवा रोणतयाही स्पष्टीररणासाठी प्रानधरृत अनधराऱयाशी संपर्क साधा.
िूचना सिनांक: १० जुिै, २०२६ स्ळ: ठाणे

कजयािार/िह-कजयािार/जािरीनिार यांचे र्र्शरीि आसण 
कजायाचा र्र्शरीि

अचि िािित्ेचे वणयान ई-सििावाचा र्र्शरीि
ई-सििावाचरी र्ाररीख: ३०/०७/२०२६ रोजी सराळी ११:०० ते दुपारी 
१२:०० या वेळेत (५ नमननटांचया अमया्वनदत मुदतवाढीसह).
केवायिरी िह अनािर् रककि (ईएिडरी) जिा करणयाचरी अंसर्ि र्ाररीख: 
२९/०७/२०२६ रोजी सायंराळी ५:०० वाजेपययंत (आयएसटी).
सनररीक्षणाचरी र्ाररीख: १८/०७/२०२६ र्े २४/०७/२०२६ दरमयान सराळी 
११:०० ते दुपारी ४:०० वाजेपययंत (आयएसटी).
राखरीव सकंिर्: अचल मालमत्ेसाठी रु. २२,५०,०००/- (अक्षररी रुर्ये 
बावरीि िाख र्ननाि हजार).
अनािर् रककि (ईएिडरी): रु. २,२५,०००/- (अक्षररी रुर्ये िोन िाख 
र्ंचवरीि हजार) - राखीव नरंमतीचया १०%.
बोिरी वाढरीचरी रककि: रु. २५,०००/- (अक्षररी रुर्ये र्ंचवरीि हजार) 
आसण तया र्टरीर्.

एिएएन :- H405HLD0948445 आसण 
H405HLT0976131
१. राजेंद्र िारुर्री भोईर (कजयािार)
२. िोनािरी राजेंद्र भोईर (िह-कजयािार)
िोघेहरी: रूम नं. ४, धोरफे-दानपवली नटटवाळा रोड, पोस्ट 
एरंजड धोरफे, ठाणे, महाराष्ट्र - ४२१५०३
०७/०७/२०२६ रोजरीचरी ्करीर् रककि रु. 
५९,२९,४५८/- (अषिरी: एरोणसाठ लाख एरोणतीस हजार 
चारशे अठ्ावन्न रुपये मात्र), तसेच ०७/०७/२०२६ पासून 
लागू होणारे पुढील वयाज आनण शुलर.

अनुसूचीतील मालमत्ा
सव्व ती स््ावर मालमत्ा, महणजेच 
फललॅट क्र. १०३, पनहला मजला, 
श्ीरृष्ण रेनसडेन्सी, नवंग बी, 
इमारत क्र. १, नहस्सा क्र. 
६९/२/३ए, मौजे वलीवली, ता. 
अंबरना्, नज. ठाणे, महाराष्ट्र - 
४२१५०३ ये्े नस््त आहे.

प्रासिकृर् असिकाररी (नरीरज शिाया) बजाज हाउसिंग फायनानि सिसिटेडInduslnd Bank 
इंडसइंड बँक

पहिला मजला, संगम टॉवर, चच्च रोड, जयपूर - ३०२००१
पररहिषट IV- अ [हियम ८(६) ची तरतूद पिा] - स्ावर मालमत्तेचया हवक्ीसाठी हवक्ी िोटीस

‘हसकययुररटायझतेिि अँड ररकन्सट्रकिि ऑफ फायिानन्ियल अॅसतेट्स अँड एन्फोस्चमेंट ऑफ हसकययुररटी इंटरतेसट अॅकट, २००२’ (सरफेसी 
कायदा) चया हियम ८(६) चया तरतयुदीसि वाचलया जाणाऱया ‘हसकययुररटी इंटरतेसट (एन्फोस्चमेंट) रूलस, २००२’ अंतग्चत स्ावर मालमत्तेचया 
हवक्ीसाठी ई-हललाव हवक्ी िोटीस.
सव्चसामान्य जिता आहण हवितेषतः कज्चदार, सि-कज्चदार आहण जामीिदार यांिा याद्ारते सूहचत करणयात यतेतते की, सयुरहषित धिकोकडे गिाण 
ठेवलतेलया खालील वण्चि केलतेलया स्ावर मालमत्तेचा प्रतयषि ताबा इंडसइंड बँक हलहमटेडचया प्राहधकृत अहधकाऱयांिी २२/०१/२०२६ रोजी 
घतेतला आिते. खालील कज्चदार/सि-कज्चदार/जामीिदार/तारणदार यांचयाकडूि सयुरहषित धिकोला दतेय असलतेलया रु. ६३,९०,०८१/- (रुपयते 
त्तेसषट लाख िववद िजार एकयाऐंिी मात्) हद. १५/०५/२०२६ पययंत आहण तयापयुढील वयाज, खच्च व इतर ियुलकांचया वसयुलीसाठी, सदर 
सयुरहषित मालमत्ा २०/०८/२०२६ रोजी “जते आिते जते्ते आिते”, “जया पररनस्तीत आिते”, “जते कािी आिते” आहण “हविा अहधकार” तत्वावर 
हवकली जाईल. मालमत्तेची राखीव हकंमत आहण जमा करावयाची इसारा रककम (ईएमडी) खाली अियुक्मते िमूद केली आिते.
बँकेिते हिन्चत केलतेली राखीव हकंमत आहण खाली िमूद केलतेली इसारा रककम (ईएमडी) केवळ आयएमपीएस/आरटीजीएस/एिईएफटी 
द्ारते “Indusind Bank Ltd” चया िावावर, खातते क्मांक: 00073564611092, आयएफएससी: INDB0000007, िाखा पत्ा: िंबर 
३, नविलतेज रोड, ियुंगमबककम, चतेन्िई ६०००३४ यते्ते जमा करावी लागतेल.
हिहवदा दसतऐवज सादर करणयापूववी, यिसवी बोलीदारािते ई-हललावाचया हदविी हकंवा पयुढील कामकाजाचया हदवसापतेषिा उिीर ि करता 
हवक्ी हकमतीचया २५% रककम (बोलीसोबत भरलतेली १०% रककम वजा करूि, खरतेदीदाराला हवक्ी हिन्चतीवर उव्चररत १५% रककम 
भरावी लागतेल) जमा करावी लागतेल. हवक्ी हकमतीची उव्चररत ७५% रककम ‘सरफेसी कायदा’ अंतग्चत तरतयुदीियुसार हवक्ी हिन्चती पत्ाचया 
तारखतेपासूि १५ हदवसांचया आत जमा करणते आव्यक आिते.

कज्चदार/सि-कज्चदार/जामीिदार/तारणदार यांचते िाव आहण पत्ा:
अन्सी टूस्च अँड ट्ररॅविलस आहण इतर. (प्रोप्रायटर चंद्रितेखर ए. िदिार यांचयामाफ्फत), ए उधया ितेखरि आहण चंद्रितेखर ए िदिार 
सव्च रािणार: डी ३०२, भारद्ाज इमारत क्. २, ऋहषवि कॉम्पलतेकस, काजूपाडा हिल, ४७७ चया ितेवटचया बस सटॉपजवळ, बोररवली 
(पूव्च), मयुंबई - ४०००६६.
यते्तेिी पत्ा: ई ६०१, भारद्ाज इमारत, ऋहषवि पाक्फ, काजूपाडा हिल, बोररवली (पूव्च), मयुंबई - ४०००६६.

स्ावर मालमत्तेचते / सयुरहषित मालमत्तेचते वण्चि:
“ऋहषवि कॉम्पलतेकस, काजू पाडा हिल, बोररवली (पूव्च), मयुंबई - ४०००६६ यते्ते नस्त असलतेलया ‘भारद्ाज को-ऑपरतेहटवि िाऊहसंग 
सोसायटी’ या िावािते ओळखलया जाणाऱया इमारतीचया ‘डी’ हवंगमधील हतसऱया मजलयावरील फलॅट क्. ३०२, जयाचते चटई षितेत् ४२६ 
चौ. फूट आिते. िी इमारत खालील जहमिीवर बांधलतेली आिते: (i) पूववीचा सीटीएस क्. २२२० (भाग), आता सीटीएस क्. २२२०-सी 
आहण २२२०-डी तसतेच सविहे क्. ३४५-सी असलतेली ६००० चौ. याड्ड = ५०१८ चौ. मीटर जमीि, (ii) मिसयुली गाव दहिसर,  
तालयुका बोररवली, हजलिा बी.एस.डी. मधील पूववीचा सीटीएस क्. २२२० (भाग) आहण २२२१ (भाग), जो आता सीटीएस  
क्. २२२०-सी आहण २२२०-डी चा भाग आिते आहण सविहे क्. ३४५-सी (भाग) अंतग्चत यतेतो, अिी ५५० चौ. याड्ड मिणजतेच ४६००.३७ 
चौ. मीटर जमीि. िी मालमत्ा मयुंबईचया िोंदणी हजलिा आहण मयुंबई उपिगरचया उप-िोंदणी हजलह्ाचया िद्ीत यतेतते.”
अटी आहण ितवी: 1 ई-हललाव “जते आिते जते्ते आिते”, “जया पररनस्तीत आिते”, “जते कािी आिते” आहण “हविा अहधकार” तत्वावर आयोहजत केला  
जात असूि तो “ऑिलाईि” पद्धतीिते चालवला जाईल. 2 िा हललाव इंडसइंड बँकेचते मान्यताप्रा्पत सतेवा पयुरवठादार मतेसस्च. सी१ इंहडया प्रा. हल. यांचयामाफ्फत 
[www.bankeauctions.com](https://www.bankeauctions.com) या वतेब पोट्डलवर चालवला जाईल. 3 ऑिलाईि हललाव हवक्ीचते  
बोली दसतऐवज, घोषणापत्, सामान्य अटी आहण ितवी सयुरहषित धिकोचया वतेबसाईटवर मिणजतेच [https://www.indusind.com] 
(https://www.indusind.com) हकंवा सतेवा पयुरवठादाराचया वतेबसाईटवर मिणजतेच [https://www.bankeauctions.com](https://www.
bankeauctions.com) वर उपलबध आितेत. 4 प्राहधकृत अहधकाऱयांचया सववोत्म ज्ाि आहण माहितीियुसार, मालमत्तेवर कोणतािी बोजा िािी. त्ाहप, 
इच्छुक बोलीदारांिी तयांची बोली सादर करणयापूववी हललावात ठेवलतेलया मालमत्तेवरील बोजते, मालमत्तेचा मालकी िकक आहण मालमत्तेवर पररणाम 
करणाऱया दावते/अहधकार/्कबाकी याबाबत सवतः सवतंत्पणते चौकिी करावी. या संदभा्चत, ई-हललाव जाहिरात िी इंडसइंड बँकेची कोणतीिी वचिबद्धता 
हकंवा प्रहतहिहधतव मािली जाणार िािी. 5 जया इच्छुक बोलीदारांिा लॉहगि आयडी आहण पासवड्ड तयार करणते, डेटा अपलोड करणते, बोली सादर करणते, 
ई-हबहडंग प्रहक्यतेचते प्रहिषिण इतयादीसाठी मदतीची आव्यकता आिते, तयांिी मतेसस्च. सी१ इंहडया प्रा. हल., ्पलॉट िंबर ६८, ३रा मजला, सतेकटर ४४, गयुरगाव, 
१२२००३ िररयाणा यते्ते संपक्फ साधावा. (सपोट्ड क्मांक: ७२९१९८११२४, २५, २६ आहण संपक्फ: श्ी. भाहवक ८८६६६८२९३७, मॅितेजर- बँक ई-ऑकिन्स, 
सपोट्ड ई-मतेल आयडी: support@bankeauctions.com). मालमत्तेिी संबंहधत कोणतयािी चौकिीसाठी बँकेचते अहधकारी श्ी. घि्याम पंचाररया 
(फोि: ८७६९८८९८९८) हकंवा केति दीहषित (फोि: ९५६१०८७८७१) यांचयािी संपक्फ साधू िकतात. 6 कृपया िोंद घयावी की, इंग्रजी आहण प्रादतेहिक 
भाषतेत प्रहसद्ध झालतेलया ई-हललाव िोहटसीमधयते कािी तफावत हकंवा हवसंगती आढळलयास, इंग्रजीत प्रहसद्ध झालतेलया िोहटसीतील मजकूर अंहतम व ग्राह् 
धरला जाईल. 7 प्राहधकृत अहधकारी/सयुरहषित धिको कोणतयािी तृतीय पषिाचया दावते/अहधकार/्कबाकीसाठी कोणतयािी प्रकारते जबाबदार रािणार िािीत. 
8 सदर हवक्ी िी ‘हसकययुररटायझतेिि अँड ररकन्सट्रकिि ऑफ फायिानन्ियल अॅसतेट्स अँड एन्फोस्चमेंट ऑफ हसकययुररटी इंटरतेसट ऍकट, २००२’ अंतग्चत हवहित 
केलतेलया हियम आहण िततींचया अधीि रािील.

सरफेसी कायदा, २००२ अंतग्चत ३० हदवसांची वैधाहिक हवक्ी िोटीस
                        हदिांक: १४.०७.२०२६  हठकाण: मयुंबई प्राहधकृत अहधकारी (इंडसइंड बँक हलहमटेड)

कज्च खातते क्मांक MZB00069N / MZB00034N / MZB00016N

राखीव हकंमत रु. ७८,१७,०००/- (रुपयते अठ्ठाित्र लाख 
सतरा िजार मात्)

इसारा रककम (ईएमडी) रु. ७,८१,७००/- (रुपयते सात लाख एकयाऐंिी 
िजार सातिते मात्)

ई-हललावाची तारीख आहण वतेळ २०/०८/२०२६ रोजी सकाळी ११:०० तते 
दयुपारी १२:०० वाजतेपययंत

ईएमडी सि बोली सादर करणयाची अंहतम तारीख १९/०८/२०२६ रोजी संधयाकाळी ४:०० वाजतेपययंत

हकमाि बोली वाढीव रककम रु. १०,०००/- (रुपयते दिा िजार मात्)

मालमत्ा पािणीची तारीख आहण वतेळ २२/०७/२०२६ रोजी सकाळी ११:०० तते दयुपारी ०१:०० वाजतेपययंत (पूव्च भतेटीसि)
ई-हललाव वतेबसाईट पत्ा https://www.bankeauctions.com
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Jammu:  The Bharatiya Janata 
Party (BJP), unit of Jammu and 
Kashmir unit, has served a legal no-
tice on the Chief Minister Omar 
Abdullah, demanding withdrawal of 
his alleged remarks accusing the par-
ty of attempting to lure National Con-
ference MLAs with money and min-
isterial positions.

The notice sought an uncondi-
tional public apology within seven 
days and warned of civil and criminal 
proceedings, including a Rs 
100-crore defamation suit, in case of 
non-compliance.

According to the legal notice, 
Advocate Parimoksh Seth, acting on 
the instructions of BJP Jammu and 
Kashmir through Rajya Sabha MP 
and J&K BJP President Sat Pal Shar-
ma, has issued the notice to the Chief 
Minister.

The notice stated that during a 
political convention in Srinagar on 
July 11, Abdullah allegedly claimed 
that BJP leaders had approached 
some National Conference MLAs 
from the Jammu region with offers of 
Rs 20–30 crore, ministerial berths, 
and restoration of statehood in ex-
change for switching allegiance to 
the BJP.It further stated that Omar 
Abdullah also alleged that a senior 

BJP functionary, who is also a lawyer 
practising in the Supreme Court of 
India, was involved in making such 
offers.

The BJP, in the notice, described 
the allegations as "false, baseless, 
malicious and defamatory," asserting 

that they were made without any evi-
dence and had caused serious dam-
age to the party's reputation and pub-
lic image.

The notice further said that the 
BJP is the world's largest political 
party and has been serving the coun-

try under the leadership of Prime 
Minister Narendra Modi, adding that 
the allegations were intended to ma-
lign its image.

The BJP has demanded that 
Omar Abdullah withdraw the allega-
tions in writing, issue an uncondi-
tional public apology within seven 
days, refrain from making or circu-
lating any further defamatory state-
ments, and immediately cease re-
peating such claims.

The notice warns that failure to 
comply would compel the BJP to ini-
tiate appropriate civil and criminal 
proceedings, including a Rs 
100-crore defamation claim, besides 
criminal action under the relevant 
provisions of law.

The legal notice stated that it has 
been issued without prejudice to all 
other legal rights and remedies avail-
able to the BJP.

The BJP has strongly denied the 
allegations and termed them defama-
tory and politically motivated.

The legal notice comes a day af-
ter Chief Minister Omar Abdullah, 
while addressing a National Confer-
ence workers' convention in Srinagar 
on July 11, alleged that attempts were 
made to destabilise the elected gov-
ernment.

'Bribery offer' allegations: BJP serves 
Rs 100 cr defamation notice on J&K CM

Patna:  High drama un-
folded on the final day of 
nominations for the Banki-
pur Assembly by-election as 
Veena Manvi, the Jan Shakti 
Janata Dal (JJD) candidate 
backed by party chief Tej 
Pratap Yadav, was arrested 
moments after filing her 
nomination papers at the 
Patna Collectorate on Mon-
day.

Manvi was taken into 
custody by a police team 
soon after she emerged from 
the nomination centre. The 
arrest triggered commotion 
inside the Collectorate prem-
ises, with Manvi attempting 
to leave the spot before she 
was detained by security per-
sonnel after a brief struggle.

Meanwhile Police offi-
cials in Gandhi Maidan po-
lice station told UNI that 
Manvi has been arrested un-
der Sections 418 and 403 in 
connection with an old case 
from 2009.

According to the police, 
a complaint (Complaint 
Case No. 830) was filed 
against her in court in 2009, 
and a warrant had been is-
sued against her.

The arrest was carried 
out in execution of the war-
rant issued by a competent 
court, informed the police 
adding that the action was 
taken strictly in compliance 

with the court''s directions.
After the arrest, the po-

lice took Manvi to Patna 
Medical College and Hospi-
tal (PMCH) for a medical 
examination.

Following her arrest, 
Manvi vehemently protested 
the police action, alleging 
that it was politically moti-
vated. Breaking down in 
tears, she accused the BJP of 
engineering her arrest to pre-
vent her from campaigning 
for the by-election.

"I have committed no 
crime. This action has been 
taken because the BJP fears 
defeat," she alleged, claim-
ing that the arrest was aimed 
at derailing her election cam-
paign.The Janshakti Janata 
Dal candidate stated that, to 
the best of her knowledge, no 
warrant has ever been issued 
against or served upon her in 
any case.

She said that the police 

have not informed her of the 
alleged offense. She added 
that this arrest has exposed 
the Bharatiya Janata Party''s 
(BJP) anti-women and anti-
democracy face.

Manvi stated that after 
filing her nomination on 
Monday, she was not even 
given the opportunity to re-
view it or correct any errors; 
consequently, her nomina-
tion could be cancelled.

She described the BJP''s 
move as anti-democratic, 
noting that this action effec-
tively secured a victory for 
the party without a contest.

She added that no 
amount of condemnation 
would be enough for the 
BJP''s conduct in this matter.

The police, however, re-
jected the allegations of po-
litical interference, main-
taining that the arrest was 
solely based on the court-is-
sued warrant.

JJD candidate Veena Manvi arrested immediately 
after filing nomination for Bankipur Bypoll

Kolkata: Defending the 
implementation of West 
Bengal's new anti-organised 
crime law, Chief Minister 
Suvendu Adhikari on Mon-
day said the legislation was 
"the need of the hour" to curb 
what he described as decades 
of political violence and 
criminality in the state.

"For 34 years, Bengal 
was ruled by Communist 
harmads and for the next 15 
years by Trinamool goondas. 
This law was essential to rein 
them in. We passed it in the 
Assembly, and the Governor 
has given his assent," Ad-
hikari said after accompany-
ing the BJP's three Rajya 
Sabha candidates to file their 
nomination papers.His re-
marks came on a day when 
the state's new anti-organ-
ised crime legislation for-
mally came into force, em-
powering police and district 
authorities with sweeping 
powers, including preven-
tive detention, externment of 
habitual offenders, and con-
fiscation of properties alleg-
edly acquired through organ-
ised criminal activities.The 
West Bengal government's 
new anti-organised crime 
legislation came into effect 
from Monday, empowering 
police and district authorities 
with sweeping powers, in-
cluding preventive detention 

for up to one year, extern-
ment of habitual offenders, 
and confiscation of proper-
ties acquired through organ-
ised criminal activities.

West Bengal Chief Min-
ister Suvendu Adhikari an-
nounced the legislation's im-
plementation during a visit to 
Baruipur on Friday.

The state headquarters in 
Nabanna said the law has 
been brought into force to 
further strengthen the state's 
law and order machinery and 
create a deterrent against or-
ganised crime and anti-so-
cial activities.Officially ti-
tled the West Bengal Public 
Safety and Control of Anti-
Social Activities Act, 2026, 
the legislation significantly 
expands the powers of the 
police and civil administra-
tion to curb organised crimi-
nal networks and habitual 
offenders.One of the key 
provisions of the Act is pre-
ventive detention.Under the 
new law, authorities can de-
tain an individual without 
trial for up to 12 months if 
they believe the person poses 
a threat to public safety or is 
planning to commit a major 
anti-social or organised 
criminal offence.Legal ex-
perts have compared the pro-
vision to those available un-
der the Centre's National 
Security Act (NSA).

The Act also introduces 
"externment orders", allow-
ing District Magistrates, Po-
lice Commissioners and of-
ficers of the rank of Deputy 
Inspector General (DIG) or 
above to direct habitual of-
fenders to leave a specified 
area or even an entire district 
for up to one year if their 
presence is considered likely 
to disturb public order.

The legislation further 
makes all offences under its 
ambit non-bailable. Police 
will be empowered to arrest 
accused persons without a 
warrant, making it more dif-
ficult for those charged under 
the Act to secure bail.Anoth-
er major provision authoris-
es the government to confis-
cate assets and properties 
allegedly acquired through 
organised criminal activi-
ties, including syndicate op-
erations and other unlawful 
enterprises.The law also 
broadens the definition of 
"anti-social activities" and 
"goonda".Activities covered 
under the Act include syndi-
cate operations, extortion, 
forcible occupation of land 
and houses, illegal sand min-
ing from rivers, unlawful 
mining activities, intimida-
tion of the public that dis-
rupts business or normal life, 
major cyber-crimes, and 
large-scale financial fraud.

Bengaluru:  The Karna-
taka government has moved 
the Supreme Court against 
the discharge of Janata Dal 
(Secular) MLA HD Revanna 
in a sexual harassment case, 
triggering fresh legal scruti-
ny of the proceedings that 
saw the former minister get 
relief from the lower courts.

A Supreme Court Bench 
of Justices JB Pardiwala and 
K Vinod Chandran on Mon-
day issued notice on the 
State’s appeal challenging 
the trial court order that dis-
charged Revanna from the 
case filed by a former domes-
tic worker.

The Bengaluru trial 
court had discharged Revan-
na in December 2025, hold-
ing that the complaint was 
lodged after an unexplained 
delay of four years and that 
the delay did not qualify for 
condonation under the law.

The State government 
has now challenged that de-
cision, arguing that the dis-
charge requires reconsidera-
tion. During the hearing, the 
Supreme Court raised ques-
tions over the manner in 
which charges were modi-

fied and later dropped by the 
courts below.

“How can the High 
Court change the charges? 
The court took cognisance. 
Now you have been dis-
charged from Section 354 
also?” the Bench observed 
while hearing the matter.

The case had emerged 
amid a wider controversy in-
volving allegations of sexual 
abuse against HD Revanna 
and his son Prajwal Revan-
na. An FIR was registered at 
Holenarasipura town police 
station in Hassan district 
against both under IPC Sec-
tions 354A (sexual harass-
ment), 354D (stalking), 506 
(criminal intimidation) and 
509 (insulting the modesty of 
a woman).During the inves-
tigation, police added Sec-
tion 354 of the IPC relating to 
outraging the modesty of a 
woman while filing the 
chargesheet.Revanna later 
approached the Karnataka 
High Court seeking quash-
ing of the proceedings, con-
tending that the complaint 
was filed beyond the pre-
scribed limitation period. 
The High Court granted par-

tial relief by setting aside the 
cognisance of the Section 
354 charge and remanding 
the matter to the trial court to 
examine whether the delay 
could be condoned under 
Section 473 of the CrPC.

The trial court subse-
quently ruled that the delay 
was not adequately ex-
plained and discharged Re-
vanna from the case, leading 
to the Karnataka govern-
ment's appeal before the 
apex court.

The Supreme Court’s in-
tervention has reopened the 
legal battle over whether 
procedural delays can over-
ride allegations involving of-
fences against women and 
whether the earlier courts 
correctly applied the law 
while granting relief to the 
JD(S) leader.HD Revanna, 
who has faced separate crim-
inal proceedings, including a 
kidnapping case, has been 
granted bail in both matters. 
The latest proceedings be-
fore the Supreme Court will 
determine whether the dis-
charge order remains valid or 
whether the case will pro-
ceed further.

Lucknow: After the or-
ganizational and cabinet 
expansion in Uttar Pradesh, 
the Bharatiya Janata Party 
(BJP) is now preparing to 
assign new responsibilities 
to leaders and workers who 
were left out of the recent 
reshuffle.

Party sources say a 
strategy is being worked 
out to achieve social, re-
gional, and caste balance 
through several rounds of 
organizational and political 
appointments ahead of the 
2027 assembly elections.

A former state BJP 
president told UNI, "This 
process could begin with 
proposed changes to the 
BJP's central organization. 
It is likely that some leaders 
from Uttar Pradesh will be 
given responsibilities in the 
new national team to be 
formed under the leader-
ship of new national presi-
dent Nitin Naveen."

According to sources, 
the names being discussed 
include Amarpal Maurya, 
Ashok Kataria, Harish 
Dwivedi, Ashwani Tyagi, 

Sanjeev Baliyan, and Ma-
hendra Singh. However, 
the party has not made any 
official announcement in 
this regard.

The former state presi-
dent stated that the changes 
in the central organization 
could be accompanied by a 
reshuffle in the central gov-
ernment cabinet, which is 
likely to include some MPs 
from Uttar Pradesh.

In addition, approxi-
mately 10 Rajya Sabha 
seats from Uttar Pradesh 
will be vacant in November 
2026, while elections for 
approximately the same 
number of Legislative 
Council seats are sched-
uled for January 2027. The 
party may use these oppor-
tunities to strike an organi-
zational and political bal-
ance.According to sources, 
the state government is also 
preparing to complete 
long-pending appoint-
ments to various commis-
sions, corporations, and 
boards before the assembly 
elections. BJP sources indi-
cate that there are 35 vacant 

positions in commissions, 
corporations, and boards in 
Uttar Pradesh, where for-
mer party workers could be 
accommodated.

A senior BJP leader, 
speaking on condition of 
anonymity, said the party 
has been considering a 
strategy of accommodation 
for a long time. It aims to 
manage the political aspi-
rations of leaders at various 
levels, minimize discon-
tent, and ensure ethnic, re-
gional, and social represen-
tation in accordance with 
electoral needs.

Sources say that oppor-
tunities may become avail-
able in the coming months 
for leaders who were not 
included in the recent cabi-
net expansion, including 
appointments to the central 
organization, the union 
Cabinet, the Rajya Sabha, 
the Legislative Council, 
and commissions and cor-
porations. However, the fi-
nal decision on all these 
appointments will be taken 
by the party leadership in 
due course.

Bhubaneswar:  The 
Biju Janata Dal (BJD) on 
Monday urged the Odisha 
State Commission for Pro-
tection of Child Rights (OS-
CPCR) to issue show-cause 
notices to Chief Minister 
Mohan Charan Majhi, BJP 
state president Manmohan 

Samal and former MLA Pra-
vat Ranjan Biswal over the 
alleged use of minor children 
in a political rally held in 
Bhubaneswar on Sunday.

In a memorandum sub-
mitted to the OSCPCR 
Chairperson,a delegation of 
the principal Opposition 

party alleged that children 
were made to participate in a 
BJP rally organised in con-
nection with a joining pro-
gramme held in the state 
capital on July 12.

Former BJD MLA Pra-
vat Ranjan Biswal joined the 
BJP at the programme.

The BJD alleged that 
several minor children were 
seen participating in the po-
litical rally wearing BJP caps 
and carrying party placards 
and flags.Taking strong ex-
ception to the alleged in-
volvement of minors in the 
rally, the BJD said the inci-

dent raised serious concerns 
over the rights, welfare and 
protection of children.The 
party maintained that chil-
dren should not be involved 
in political rallies or activi-
ties that could expose them 
to political influence or pub-
lic mobilisation.

Bengaluru : In a signifi-
cant move aimed at strength-
ening Karnataka’s institu-
tional connect with the 
Tirumala temple, Chief Min-
ister DK Shivakumar on 
Monday announced a new 
protocol allowing ministers, 
MLAs, senior government 
officials, judges and other 
dignitaries from the state to 
participate in the first aarti at 
the Tirumala temple.An-
nouncing the decision at an 
event in Bengaluru, Shiva-
kumar said the daily first 
aarti at Tirupati has a special 
association with Karnataka 
and that the privilege, earlier 
restricted to the Chief Minis-
ter, would now be extended 
to other representatives of 
the state."

The first aarti performed 
daily at Tirupati belongs to 
Karnataka. As per protocol, 
an order will be issued by the 
state government to ensure 
that people’s representatives, 
officials and other dignitaries 
from Karnataka are allowed 
access to the first aarti," he 
said.

The CMsaid a special of-
ficer of the Karnataka gov-
ernment had been attending 
the first aarti at Tirupati regu-
larly, while the privilege of 
personally witnessing it was 

traditionally available only 
to the Chief Minister."I have 
instructed officials to issue 
an order to extend this privi-
lege to any dignitary who 
visits — be it ministers, 
MLAs, senior officials, judg-
es or anyone representing the 
government," Shivakumar 
said.Highlighting the diffi-
culties faced by elected rep-
resentatives during their vis-
its to Tirupati, he said many 
MLAs and public represen-
tatives had returned without 
getting darshan due to re-
strictions and the rush of 
devotees."Many MLAs and 
public representatives have 
gone to Tirupati and returned 
without getting darshan. 
Now, they will be given the 
opportunity to stand before 
the deity and receive the aar-
ti.

 This opportunity has 
been provided so that those 
who serve this state can pray 
to God," he said.

Srinagar: Peoples Dem-
ocratic Party (PDP) presi-
dent Mehbooba Mufti on 
Monday accused the BJP of 
attempting to communalise 
the legacy of the 1931 'mar-
tyrs', alleging that the party 
had turned their sacrifice into 
a "Hindu-Muslim, Dogra-
Kashmiri and Jammu-Kash-

mir" issue.
Speaking to reporters af-

ter paying tributes to the July 
13, 1931, martyrs' at the PDP 
office in Srinagar, Mehbooba 
said the 22 Kashmiris who 
laid down their lives while 
opposing the then Dogra rule 
deserved the same respect 
accorded to other freedom 

fighters of India.
"Today, 22 Kashmiris 

sacrificed their lives for the 
cause of their country. At that 
time, the entire nation was 
fighting against British rule. 
We honour martyrs like Bha-
gat Singh, Sukhdev and Ash-
faqullah Khan, and we ac-
cept their sacrifices. 

BJP eyes social balance through key
 appointments ahead of assembly polls

BJD moves OSCPCR against Odisha CM, BJP 
leaders over alleged use of children in political rally

BJP turned 1931 'martyrs' into 
Hindu-Muslim issue: Mehbooba Mufti

Bengal's Goonda Act takes effect; CM says law 
essential to crack down on organised crime

Karnataka CM announces 
special Tirumala protocol for 

ministers, officials and judges

Karnataka govt takes 
HD Revanna discharge battle to SC
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������ ������ �� ��� ����������� ���� ���� ���� ��
���� ������ ����� �������� ��� �� ����������� ��
����������� ��� �������� �� ������ ������ ���� ��
������� �� ����������� �� ����� ���� ��� ����
������ �� ������ ������ �������� �� ��� ������
���� �� ����� ��������� ������� ��������� ������
�������� ������ ���� �� ����� ����������� �� �����
���� ����� ������ �� �� ��� ������ ���������
������ ���� ����� ������ ������

19 ��� ��� ���� ����, 4.5 ���
�����������-�������� �� 10 ��� ��
���� �������� �� ������ ���

19 ��� ��� ���� ����, ������ ��
��� ���� ���� ����
���� 2007 ��� ������ ������������� �� ��� �������� �� ��
���� 3500 ���� �������� �� �� �� ��� ���� ��� ����
�� ����� �� ������, ������� �� ����-���� �� ����
��� ������ ������ ���� �� ������ �� ���� ��� ��� ������
���� ���� ���� ���� ���� ���� ������ ��� ����������� ��
�������� �� ������ ���� �� ���� ���� ���� �� ��� ��
������ ������������� �� ��� �� ����� �� ���� ���

������ ����� �� ��� ����� ��
���� �����
�� ������ �� ���� ������� ����� ������� ��������
������ ����� �� ����� ���� ����� ���� ����� ��
����� ������ ����� ����� �� 13 ����� 2024 ��
����������� �� ���� ����� ���� 2007 �� ���� �� ����
�� ������� �� ��� ������ �� ���� �� ��� ���� ���
21 ����� 2025 �� �����-���� ����� �� ���� ��
������� ���� ������� ���� 2026-27 �� ��� ���
����� �� �� ���� 9000 ���� �������� ���� ��
����� �� �� ��, ����� �������� ���� ���� ���� ��
����������� �� ���� �������� ��� ���� ��� �� ���
��� ��� ����� ��� 25 �� 2026 �� �� ��� ���
����������� �� ���� ����� ����� �������� ���� ����
�� ����� ���� ����

������ ����� ������ �� ������
���� ���
������ �������� �� ������ �� ���� �� �� �� ����� ��
�������� ��� ��� ��� �� �������� �� ��� ��������� ����� �� ��
�������� ���� ���� �� �� ���� ���� �� ��� �����������
�� ����� �� �� �� ����� �� ������ ����� ������ �������������
������ �� ������� ���� �� ������ ��� �� ����������� ���
�������� �� �������� ���������� �� ���� �������

������������ ������� ��
��� �� ����� ������� �� ��������
��� �� ����������: ���� ����
����� ������, �������, 13 ����� : ������� �� ����������� ����

���� ���� �� ��� ���� ����� �� ������ �� ������� ������� ��� ������
�� ������� ��� ���� ������� �� ��������� ���� ��� ����������� �� ���
������� ��� ���� ������� �� �� ������������� �� ��� ����������

���� ��� ��� �� ����� �� ����
����� �� ���� �� ���
���������� ���� ���� ����� ��
������� �� ��� ��� �� ��
��� ����� ����� �� �������� ���
�� ���������� ��� ����� ������,
���������� �� ������ �� ������
�� ��� ��� �� ��� ��� ��� �����
��� ���� �� ��� ����� �� �����
���� �� ����-���� ��������� ��� �����
�� �������� �� �������
������ ��������� ����� �����������
�� ��� �� ��� ������� ��� ����

������� ���� ������������� �� ���� �������� �� ����������� �� ���
������� ����� ����� �� ����� �� �������� �� ������� ��
������� ��� �� ����� �� ���� ���� ��� ���� ������ ������ �������
�� ���� �� ����������� �� ����� ���� ���� �����, ������� ����
������, ������ ����� (�������� ��������) ����� ����, ����� ����
����� ����� �� ������� ������ ���� ������ �� ������� ������� ���
������ �� ��������� ������� ��� ���� ������� ������� ����

������� �� ����������� �������
����� ���� ��� ���� �����
�� ����� �� ���� �� �������
��� ��������� �� ��� ������
���� �� ��������� ���� ����

������ �� ������ �� ��
��� �� ����� �� ���� 

����� �����/���������
�����, 13 ����� : ������ �� ������ �� ������ �� �����

������ �� ������ �� ��� �� ����� �� ���� �� �� ��� ��
���� ������ ������ �� ����� �� ����� �� ��� ����� ������
����� �� ���� �� �� ��� ��� ���� ����� ������� �����
����� �������� ����� ������ �� ��� ���� �� ���� ������
����������� ���� �� ����� �� ������ �� ����� ������ ����� �����

�������� ��� ������� ������ ���� ����� �� ��� ������ �����
��� � ��� ��� ����� ��� ����� ������ �������� �� ���� �����
�� ���� �� ���� �������� �� �� �� ��� ����� �� ������
���� ������ �� �� ����� �� ����� ��� ���� ���� ���� ���
�� ���� �� ���� ����� ������ ����� �������� �� ������ ��
���� ����� �� ������ ����� ������ ����� ������ �� �����
������� �� �� ��� ����� ������ ����� �� ���� �� �� ��� ��� 

����� �� ���������� ������ ���� �������� 
����� �����/����� �����
�����, 13 ����� : �� ����� �� ����� �� ����� ���� ������

������ �� ����� �� �������� �� ���� �� ��� ����� �� ����� ��
����� ��� ���������� �� ����� �� �� ��� ����� �� ����� ��
����� ��� ��� ���� ��� ��� ���� ��� ���� ����� ������� �����
����� �������� ����� ������ �� ��� ���� �� ���� ������� �������� ����
�� ����� �� 7 ��� ���� ����� ������ �� ����� ���� �� �����
���������� ���� �� �� ��� ����� ������ ���� ����� �� ���� ��
�� ��� ��� ����� �� �� ���� ��� ���������� ������ ����� �����
���� �������� �� ����� ���������� ���� �������� �� ����
��� ����� ���������� �� ���� �� �� ���� ���� ����� ���� �� ����
����� ���������� ����� �� ��� ����� ��� ���� ������ ���� ��
����� ���������� �� ��������� ���� ���� �� ��� 


